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1.00 P.M.
*GENERAL DISCUSSION

*The Union Budget, 2024-25
&
*The Budget of Union Territory of Jammu & Kashmir, 2024-25

MR. CHAIRMAN: Now, we will take up further General Discussion on the Union
Budget 2024-25 and the Budget of Union Territory of Jammu and Kashmir 2024-25.
fepail fafers a1 8! 19 fova &1 =i 81 X281 oY, 9 FaeT o1, 59 [BAr &l =i
GH gg al 2Nl 81 TS|

On 25" July, 2024, Ms. Dola Sen had concluded her speech while participating
in the Discussion. | now call upon the Members whose names have been received for
participation in the Discussion. The next speaker is Shri S. Niranjan Reddy. Mr.
Reddy, you have 20 minutes, good enough to make a real address on the Budget.

SHRI S NIRANJAN REDDY: Thank you so much, Chairman, Sir.

it |AUTAfY: AT SR, AR SO STRIY X2 T ==t gai wnefe a srn
ST9 319 99 BT 9T BRI Am | right, Shri Manoj Jha? Individually, we all are right,
with a few exceptions. | urge the hon. Members, if a proposal comes, | will consider
important issues for Half-an-Hour Discussion, and | am sure our hearts would go for
the farmers not by way of disturbance, not by way of disruption, but by way of
constructive suggestions. Today, man of the day is Shri M. Shanmugam. In very brief
time, he raised such an important issue. | salute you, Sir. If we get 20 such
suggestions for farmers, the Government will act in togetherness with different
Ministries and justice will be done. Now, Mr. S. Niranjan Reddy.

(MR. DEPUTY CHAIRMAN in the Chair.)

* Further discussion continued from 25.07.2024
* Discussed together.
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SHRI' S NIRANJAN REDDY (Andhra Pradesh): Thank you so much, Sir. With your
permission, | commence my address on the Union Budget. | must say that as | rise to
speak, | have a concern. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please...(Interruptions)...

SHRI 'S NIRANJAN REDDY: Sir, | am privieged that while | have the
concern...(Interruptions)...

it STUTATT: A H3A1 S, HUITIMYH H 1 7 BN ...(FGEH).... AT FRS
ST S, 31T STef |

SHRI' S NIRANJAN REDDY: As | rise to speak, | must say that | have a concern.
While | have a concern, | must also admit that | am privileged that | have the
opportunity to share the concern with this august House. The concern is that the
Indian economy is in a quaint place. | am using my expressions carefully when | say
‘quaint place’ because | find that on the broad parameters, everything looks good.
The macro economic factors are trending well. The fiscal glide path is back on track.

Regarding the Budget, | compliment and commend the Finance Ministry and
the hon. Finance Minister that they have not taken a short term populist view. They
have taken a medium term or a long term view. The growth rate looks well poised,
making India one of the highest growing large economies in the world. These are all
the broad parameters where India seems to be doing well. But, Sir, on a closer look,
there are some concerns. Now, concern number one is that private investment has
been flailing. Sir, we have been witnessing economic growth without a commensurate
job growth. My third concern is about rising inequalities and a K-shaped economic
recovery that India is seeing post-Covid. It is not entirely Government's fault. While |
will speak about Government's measures later, we need to be mindful that when we
are looking at these concerns, there are greater challenges that lie ahead. Amongst
the biggest challenges that India faces is that India is blessed with a demographic
dividend but it has a short window. By 2035, India will peak its demographic dividend,
which means, the maximum number of young people would be available for useful
deployment for the national resources by 2035. We are barely eleven years away
when India will peak its demographic dividend. India needs to get its act in order
before 2035.
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There are going to be technological disruptions like Artificial Intelligence and
other emerging technologies. There are going to be climatic disruptions which India
needs to factor in. Other global risks have been portended and carefully warned by
the Economic Survey, and, it includes supply chain, ongoing wars, reducing
globalisation and increasing internalities. The issue is that in relation to the challenges,
can the Government be blamed solely? Respectfully, | do not think so. There have
been a few missteps like demonetization, haphazard GST roll out. Certain corrective
steps were taken later. Well, the Government did not have the humility or grace to
admit it, | would still commend the Government for, at least, taking the corrective
steps on these issues later. Sir, on the question whether there is a governance failure,
| would say, 'No'. The Government has done rather splendidly in the Covid crisis and
during the immediate aftermath.

Now, | come back to my concern of job creation. It is now recognized that job
creation is majorly linked to private investment that needs to happen. This brings us to
the second concern, which is, private investment. Why are we not enough having
private investments? Why is India still bankroling on the Government capital
expenditure that has been commendable? We also need to be mindful of anticipatory
challenges and disruptions that are likely to take place.

Now, | would like to start with what seems to be a major problem area, private
investment. | want to speak candidly. It may not be palatable to one or the other
section. What is it that is not bringing private investment though the economy is doing
well? Hon. Member, Shri P. Chidambaram said, when growth happens, it is not seen
only in numbers. One has a sense of seeing it and feeling it on ground. If we have to
be honest and candid, why is the private investment not coming at the speed which
we want? It is because there is prevailing sense of fear amongst the business people.
This sense of fear is on account of the GST enforcements. | am not talking about the
political ED actions, | am talking about the economic ED actions. Sir, | am a practicing
lawyer and | have seen cases where people who have paid close to 80 to 100 crores of
GST returns were summoned and they were physically beaten on the allegation that
they have not paid two or three crores of GST. | will be able to authenticate these
facts because there is an order of the Andhra Pradesh High Court. There is also an
order of Delhi High Court recognizing the fact that GST officials have manhandled the
assessee.

MR. DEPUTY CHAIRMAN: Reddy ji, you will have to authenticate it.
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SHRI' S NIRANJAN REDDY: Sir, | would authenticate it. | have already volunteered
myself because | am making an allegation. Sir, what | am saying is that the GST
officials and ED officials need to be careful and mindful when they are dealing with the
engine drivers of Indian growth. They are not here for the purpose of committing a
crime. They want to do business. Yes, laws need to be enforced. | would be the first
person to admit that the economy needed to be formalised. In the last ten years, the
Government has done a fantastic job of formalizing the economy. There was a need
to bring the economy under control because it was extremely unwieldy. They have
done a very good job in bringing it under control. Sir, the point | am making is,
bringing something under control is different from controlling it thereafter. If the
economy is going to be controlled, and if the members of the economy feel that the
entire economy is controlled in this way, it stops the unleashing of the animal spirit, as
we call it in the entrepreneurship language. If India needs private investments to
come, we need to let this animal spirit unleashed. India is one of the most
entrepreneurial, ingenuous set of people. Hon. Member, Mr. Kapil Sibal, while
speaking yesterday mentioned about granting freedom. | am seconding that opinion
in a different aspect relating to private investments. We need to create an enabling
atmosphere where people will be able to come and invest. | want to anecdotally refer
to a particular instance which is something that | know personally. If some persons
wants to invest ten crore rupees in a small town for setting up a particular business
establishment, he has to go through several processes. He needs to be helped
through those several processes. If he feels that investing ten crore rupees is going to
buy him a lot of trouble at the hands of the enforcement agencies or tax authorities,
then the next person who sees this person undergo this trouble would think he is
better off investing the money in land or in buying something which is not productive,
doesn’t add to the GDP, or buying shares. So, we have this strange situation where
the stock market is booming but investments are not being made by the private
sector. | would, therefore, say that it is very important that we remove this sense of
fear from the businessman’s mind. | want to give the example of a policeman. We
were told very early, when we were young, that when we see a policeman on the
Indian road, we try to move away because we are a little worried. In England, when
someone sees a policeman, he walks towards the policeman because he knows that
he will get help from the policeman. Our GST agencies, our ED agencies, our tax and
enforcement agencies, need to be helpful agencies in relation to business so that
someone should feel comfortable approaching them for the purpose of seeking help.
They should enforce law, but while they are enforcing law, they should be using some
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kind gloves; they should not be using an iron fist. Sir, as | said, | think this
Government has done a splendid job in formalising the economy. It has played the
strict father for a sufficient length of time. Maybe, the time has come that this
Government now needs to start playing a kind mother. Fortunately, we have the
Finance Minister, whom the Leader of the Opposition called mataji. | would
respectfully urge the hon. Finance Minister to ensure that this industry which needs to
come and make private investment, may need to be persuaded, it may need a little bit
of carful handholding by the Government.

Sir, the next issue is about job creation. | have seen the current scheme that is
proposed. | have done a quick back-of-the-envelope calculation. What | find is, if you
have to give apprenticeship to one crore people in 500 companies over a period of five
years, it roughly works out to 4,000 people being granted this apprenticeship in each
of the company every year. It may be your tall task. Five thousand rupees may be a
little less. The suggestion that | have for the hon. Finance Minister is, could they scale
back a little? Instead of one crore, can they consider having a reasonable number of
twenty or thirty lakh to start with for the first four-five years? The apprenticeship
amount needs to be something like Rs. 15,000 or Rs. 20,000. The pressure on the
companies will be lesser. They may be able to take it. Sir, | must also compliment
the Finance Secretary, who immediately clarified that this is not going to be an
imposition on the industry. This has set certain concerns at rest. The Government is
starting from a good position. We need imaginative and innovative solutions for the
purpose of ensuring that we do this job creation. While the Government’s intent is
something that | salute, | have slight reservations with respect to the scheme that has
been spelt out in the Budget. | am not in a position to advise or guide the Finance
Ministry. We have a very capable Finance Minister who has been presenting Budget
for seven years. | would think this is possibly one of her best Budgets. | would
request the hon. Finance Minister to look into this aspect a little more closely. The
next issue is a matter of concern for me. | am sharing it with this House. How do we
tackle inequality? The Government here may have to tread a very careful path. | don't
find myself completely agreeing with the Members on the right when they say that we
need to have a more socialistic approach. | am trying to get a better expression.
While we need to have welfare, we cannot do it at the cost of development. India is in
a development phase. | think the Government is doing the job of trying to balance
development while providing welfare. But one area where there is still some lacuna
and the Government may need to look at it a little more seriously is this rising
inequality. This needs to be addressed. | ask myself this question. Do | have a silver

Content Page t



[ 26 July, 2024 ] 69

bullet to suggest? Sir, | don't have that. There is no easy solution to this. | think,
sadly, | have not heard anything from the Treasury Benches as to how they would
want to address this inequality on an urgent basis. | must also say that | have not
heard anything from the right side of the Benches. While there has been criticism
about rising inequality, there needs to be definite, concrete suggestions which may
appeal to the Government for implementation. | think while none of us have a silver
bullet or an immediate solution, this is a matter of concern which we may need to
discuss.

Sir, this is the last of my concerns. The previous point dovetails into this. The
last of my concerns is this. When issues like this arise and when we are in this very
strange place where all of us are concerned, including the Government and the
Opposition, about certain aspects, | don't think there will be a debate on rising
inequality. | don't think there will be a debate that this inequality needs to be
addressed. When there is consensus all round on the necessity of reducing this
inequality, | think we must not lose ourselves to politics. | see triumphalism on one
side because SR 300 UR &l g3dl, 400 UIX SEll g3ATl Triumphalism is evident on one
side. Then | see denialism on the other side. They think about high growth rate that
we are having six per cent or seven per cent and everything is hunky-dory with the
economy. If we have this kind of an approach, it would be denialism. | castigate the
triumphalism. | castigate the denialism. | would respectfully say that we need to be
realistic in understanding these concerns. Maybe all of us need to come together to
keep politics aside and identify the major core issues which are a problem not
because of the Indian economy itself. These are all the things that we are having on
account of the global order. We are part of the global order. We are part of
globalization attempt that has been going on in the world. While | understand that it is
not entirely to be laid at the doorstep of either this Government or the Government
that preceded it, the crisis is there. We need to understand it. We need to accept it.
And we need to move forward.

Sir, since | have a few more minutes, | just wanted to give two or three
constructive suggestions from my side. First topic is very close to my heart. This is
about court infrastructure. | am happy and | would commend the Finance Minister
that the Budget for court infrastructure has been increased by Rs.900 crore from the
previous year's Budget. This is almost a one-third increase. | am grateful to the
Government for looking at this seriously. But | must also remind the Government that
we are starting from a low base. When it comes to Indian court infrastructure,
amongst the developed countries, we have the weakest infrastructure. A lot needs to
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be done. If India has to be a Viksit Bharat, we will need a Viksit judiciary's
infrastructure. | would implore the hon. Finance Minister, after commending her for
giving a one-third raise in one year, that please keep this trend going because the
judiciary needs the support of the Government in ensuring that we provide this first-
class infrastructure. We have one of the best judicial software and judicial
personalities. But we need the infrastructure that would go further.

Sir, | also wanted to commend the Government because, for the first time, |
am seeing a Legal Aid Defence Counsel System which is being allotted Rs.200 crore.
For those who may not be well initiated into this, this means that when there are poor
people, who are not represented, the Government is now saying that it will provide
them legal aid. Earlier, we always had this legal aid statute and authorities, but we did
not have the money. This Government has set aside Rs.200 crore for the purpose of
providing Legal Aid Defence Counsel System. It means a poor man can engage a
good lawyer, who will be paid a reasonable fee, and he will come and defend the poor
people. Again, while | commend the hon. Finance Minister, | would ask this effort to
be an ongoing and continuous effort. One concern is that e-courts programme,
which has had a decent allocation of Rs.1,500 crore this year, at this juncture, does
not include tribunals. There is increasing tribunalisation that is happening. | would
request the hon. Finance Minister to consider that a separate grant be made for e-
tribunals like it is done for e-courts.

The next topic again of importance to me is the large-scale importance placed
by the Budget on urban development. This is something that is very important. The
Budget Speech made by the hon. Finance Minister had some very pleasing words.
They are music to my ears to hear that the hon. Finance Minister recognize that cities
are growth hubs, that there should be an economic and transit planning, that peri-
urban areas need to be developed through planning schemes, that brownfield
development of existing cities need to happen, and that transit-oriented development
for 14 large cities is planned. While this is done, | find one major problem when | see
urban development. It is that urban planning is extremely weak. | have raised a few
questions in this House with regard to urban planning and | was rightfully reminded
that it is a State subject. The Centre has a slightly limited role when it comes to urban
planning. But, the Centre has come up with some schemes where they are giving
loans to State Governments today on a 50-year basis without interest and they are
linking it to certain reforms. One of the suggestions that | have for the hon. Finance
Minister is this. Since nearly 40-50 per cent of Indian population will be living in cities,
please link some of these loans to urban planning modules or certain programmes
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that the Central Government may indicate because then it would mean that the States
would be forced to do this under urban development plans which will mean that Indian
cities will become better.

The third area that | wanted to give a suggestion on is emerging tech and
skilling. At present, there is a dire shortage of adequate skilled personalities in Al and
emerging technology. AICTE, as an educational institution, is looking at this but India
needs to plan. As of last year, NASSCOM report says that there is shortage of two
lakh personnel who are required in this high skilled machine learning and artificial
intelligence. Al is going to be disruptive. We are going to lose jobs. But we have a
brilliant opportunity. In the Stanford University's Al Index Report, India ranked number
one having this skill penetration of artificial intelligence. We were higher than the USA
or any other country. This is because of the software skills that Indians have been
trained over a period of time. There needs to be a renewed focus on skilling in respect
of these new emerging areas. These new emerging areas will displace some old jobs
but if we are able to skill our young people on the new areas, they will compensate for
the lost jobs and the skilling needs to be done alternatively for people who are coming
out of these lost jobs.

Sir, the last point | want to make is about land record digitization, the Income
Tax Act revamp, which is proposed in six months, the taxonomy for climate change
and the Bharat nuclear reactors. Madam, each of these is salutary.l would fully
commend the hon. Finance Minister to please keep her continuous focus on each of
these. Each of these is going to help the Indian economy.

Lastly, Sir, when | have only 30 seconds left, | would talk about AP
Reorganisation Act. Any assurance made on the floor of the Parliament comes under
the Committee on Assurance. You are fully aware of this. This assurance was made
for providing certain benefits to the State of Andhra Pradesh by the then Prime
Minister in the Council of States. | will request 15 seconds more because | have heard
a lot of my friends complain about Andhra Pradesh being singled out for certain
special benefits. My colleague and my Party leader, Mr. V. Vijayasai Reddy, made a
different point. | am only saying one thing. The point | am making is that these
assurances need to be complied with. If the first step has been taken, though it is a
half measure or a no measure, | want the Government to do more for ensuring that
they keep up with their promise of AP Reorganisation Act assurances given. None of
the other States can have a grouse and none of them actually did, Sir. | am grateful
to all of them. (Time-bell rings.) Because the Assurance was given in the Council of
States by the hon. Prime Minister in the presence of representatives of every State, all
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the States were witness to an assurance made. If something made to the State of
Andhra Pradesh is not complied with today, it can happen to the others tomorrow. |
am grateful to everybody because everybody said: ""We have no grouse." Thank
you so much for the opportunity, Sir.

MR. DEPUTY CHAIRMAN: Thank you, Niranjan Reddyji. Shri Sandosh Kumar P, you
have ten minutes.

SHRI SANDOSH KUMAR P (Kerala): Thank you, Mr. Deputy Chairman. This Union
Budget, presented by the hon. Finance Minister, seventh in a row, is the worst of its
kind during these two-three decades. A Union Budget must be something which
strengthens and which cements the relationship between the Union and the States.
Unfortunately, so to say, this Budget is a burden for millions of Indians living in
different parts of our country. For some of us, who live in the South, especially, Kerala
and Tamil Nadu, it is something humiliating. | am constrained to say that it is a kind of
surgical attack on the aspirations and dreams of the people. ...(/m‘errupz‘/ons)... Sir,
| have a good number of reasons to oppose this anti-people, anti-federal Union
Budget. Being a Member of a political party, Communist Party of India, which had
immensely contributed to the freedom movement and which had significantly
contributed to strengthen our parliamentary democracy system through
parliamentarians like Indrajit Gupta who was fondly called the father of Parliament, |
take this opportunity to warn the Government that there is a sense of isolation. It is
being created among the people of South India. Political parties cannot control
everyone. There are many other factors also. It does not mean that we political people
are controlling everybody. So, the Government has to take into account this fact and
this should not be continued. | demand that the style, the preparation of the Union
Budget must be revamped, reshaped and restructured. Things cannot move in this
way. The States should get their due share. The aspirations and dreams of our people
should not be left to the mercy of leaders who are insular and myopic. So, the entire
process must be restructured. The functioning of the Finance Commission, to that
extent, only | can appeal. It is not only our problem. All political parties, leaders,
academicians should sit together and find out a way forward: How to make Union
Budget more inclusive and more comprehensive? Take for example, the State of
Kerala. If you go through the Niti Aayog details, it ranks first in the nation in terms of
sustainable development targets. There is a very good 'care economy' system going
on. We are number one in many fields. We had submitted a project of Rs.24,000
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crores. Rs.24,000 crores is nothing, it is peanuts. But, in turn, what we got back?
Not even 10 per cent of it Many projects were given. 22 AIIMS are there in the
country everywhere. There is not even a single one in Kerala. So, we demand that we
need one AIIMS. Kerala has a tremendous healthcare system. What is illogical in
demanding an AIIMS? It was not allowed. | do not want to make all those demands.
Sabari rail line and the Kuttanad Project is another one. Many projects and issues are
there. But, these were not at all considered. So, when a State contributes one rupee
to the national exchequer, when the Union Government is taking one rupee from our
side, at least, half of it should come back. | am not saying that the entire money
should come back to Kerala. But, at least, half of it should come back to Kerala in
different forms of activities. That is not happening. So, | demand because it is already
done by the Government, we have prepared a document with the details, everything
was submitted in time. But, again, | would like to use insular, FM and others did not
accept it. So, | demand that the Rs. 24,000 crores of rupees of projects must be
implemented and | hope that the Union Finance Minister will reply to this in the coming
days. Secondly, Sir, is the question of Kisan. | strongly demand a special Kisan
budget for the country. This is Amrit Kaal and we are talking about the Kisan. Sir, 54
per cent of the total population is Kisan and they contribute around 46 percentage of
employment but what is the fate of our Kisan? | don't want to go into the details of the
Kisan movement and all those things but kindly look at the Budget allocation during
the last five years. This time, there is a Budget of Rs. 48.25 lakh crores and the
Budget allocation to the agricultural sector is 3.15 percentage only. While comparing
with 2019, it was 5.44 per cent; in 2021, it was 5.08 per cent; in 2021-2022, it was
4.26 per cent; in 2022-2023, it was 3.8 per cent and last year, it was 3.2 per cent.
Now, it shows that it has come down again. So, this is the approach of our
Government towards Kisans. How can we move forward? The Reserve Bank of India
transferred around Rs. 2,10,874 crores of rupees to the national exchequer. What
about the comprehensive loan waiver scheme for the Kisans? Again, what about the
MSP? MSP is a genuine but long-pending demand. From Kerala also, we demanded
the inclusion of paddy, pepper and rubber into this list.

Sir, the Bharat Ratna was awarded to Dr. M.S. Swaminathan. If we can
introduce this MSP, that is, Minimum Support Price, the cost of production plus 50
percentage profit, this is the concept, then, that will be a fitting tribute to Dr. M.S.
Swaminathan rather than Bharat Ratna. There are lots of other issues but due to
paucity of time, | don't want to go into the details of other issues. Thirdly, there is an
absence of data in our country. It seems that N.D.A. means No Data Alliance. On
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what basis, can they prepare these documents? What is the basis of all these things ?
The Prime Minister is making big, big claims that twenty-five crores of people were
lifted from poverty and eighty-one crores of people are getting ration. How can they
say that? There is absolutely data darkness and data poverty. The comprehensive
census was done thirteen years ago. On what basis, are you talking all these things?
Our demand is of a comprehensive census with a caste census as well. The Women's
Reservation Bill was, actually, passed in Parliament. To make it effective, we need
delimitation and to make delimitation practical, we need to have census. So, these
are all interlinked; census, delimitation and Women's Reservation Bill. By simply
saying that we are for empowerment and all those things, you cannot move forward.
| take this opportunity to demand that census should be done. | hope that the Union
Finance Minister will reply to it, even though it is not under her control, but will it
happen? Will there be an effective implementation of the Women's Reservation law?
Again, Sir, there are two disappointing realities in our country. Number one is
unemployment and number two is inflation. ﬂ?[ qdT sl I oY & T i Y gﬁ'ﬂ'[
# Igd &l Inflation is a matter of concern. Even the Economic Survey stated that there
is 9.1 per cent of food inflation.Inflation is everywhere. One kilo of dal is for more than
Rs.160 even in the State of Gujarat. Everywhere it is the same. If the Economic Survey
is not taking these two factors into consideration, how can we move forward?

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI SANDOSH KUMAR P: | take this opportunity to remind some more things. |
would request you to allow me.

MR. DEPUTY CHAIRMAN: Please conclude now. Time is already over.

SHRI SANDOSH KUMAR P: Sir, finally, the plight of our unorganized workers. | take
this opportunity to demand ESI coverage for the unorganized workers. All these
points should be taken into account seriously. Power will come and go. So don't
think that these people can control the country always. This will keep changing.
Finally, on railways, if | am not saying anything about railway, it will be an injustice
from our side.

MR. DEPUTY CHAIRMAN: But your time is already over.
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SHRI SANDOSH KUMAR P: Sir, the railway has become, in a way, disastrous.
Railway accidents are continuously happening. Then, in Kashmir also, fifty-five
people died during these days.

MR. DEPUTY CHAIRMAN: | will now move to the next speaker.

SHRI SANDOSH KUMAR P: Fifty-five persons died in the terrorist attacks during
these days. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you, Sandoshji. Now Shri A.D. Singh. You have six
minutes.

SHRI A.D. SINGH (Bihar): Sir, may | speak for a little more? I have already spoken to
Mr. Jha that he will speak less.
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This is a highly lackluster Budget with retaliation and no innovations like the
past Budget. There is not enough thrust on education, health, employment, private
investment, poverty, inflation, everything. The Government is obsessed with creation
of big infrastructure projects like highways, airports, bridges, etc. What we need
today is more money to be spent in social infrastructure like health, education and
increasing nutrition. From 2015-16 to 2023, there is a steady decrease in the allocation
of social infrastructure, health, education, nutrition. Earlier, in 2016, it was 23 per
cent, but now it has come down to 18 per cent. There is no serious investment in
public sector such as healthcare, schools and teachers. The AAP Government which
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did work in social infrastructure like education and health were rewarded by three of
them going to jail in the past. Because of lack of employment, skill development
should focus more on training people for nursing and physiotherapy, which has a
great demand in both eastern and western world, and as we see that a lot of Indians
are working in the middle east and minting money to India. This will also ease the
financial position of the unemployed who can have the opportunity to go abroad and
work in case job is not available in India. The next important factor which | see is that
only lip service is being given to agriculture sector. Unless we make our agriculture
sector very vibrant, then only the rural demands can increase and the position of
farmers can improve. Today, only pockets of agriculture are in good shape. Majority
is far behind. And, | can assure the House, through you, that the next agriculture
green revolution will take place in the Indo-Gangetic Plain. In the Northern part of
India, we still have to encourage people from Punjab, Haryana for crop diversification,
which | have already said earlier in my last speech. In ICRIER, economists like Ashok
Gulati have suggested a transfer of 35,000 hectares to farmers who shift from paddy
to pulses and other crop millets. It has been proposed that cost of 35,000 hectares
would be split half between Centre and the State, which Haryana has already done.
Now, so far as fertilizer is concerned, the Government's thinking looks really
muddled. The hon. PM had advocated for reducing chemical fertilizer used, especially
urea, which had a very low use efficiency, pollutes groundwater and vulnerable to
pollute air. Neem-coated urea was made compulsory and big bag size was reduced
from 50 to 45. What purpose has it served? Did this step bring down use of urea,
which was the directive of the hon. Prime Minister? There are always references to
organic farming and natural farming. Has the pros and cons of this policy shift been
analyzed fully? My submission to the Government, through hon. Chair, is that
keeping politics apart, let us give clear guidance to the farmers. And, | would request
that ICAR should properly conduct a soil health study, make a soil health card and the
Government should encourage different use of fertilizers region-based because | am
sure the soil of Kerala will, definitely, be different from soil of Bihar or say, West
Bengal or UP. So, indiscreet use of various kinds of fertilizers will benefit no farmers.
And also in my last Budget speech, | had also said, people are talking that a lot of
vegetables and fruits get destroyed. Almost 40 per cent vegetable fruits and almost
10 per cent of agriculture produce gets destroyed. Unless we have a vibrant cold
chain all over the India, through the cooperative sector, only then we can increase the
earning of the farmers. In this way, we can do something for the farmers that the
perishable fruits do not get destroyed. Now, | am coming to Special Package to
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Bihar, if | recollect, when Andhra was separated, under the 13t Schedule, there was
a 12 Point Programme as to how to help them. No such things happened in Bihar.
And, | think that the Special Package for Bihar is a misnomer. ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Your time is over.

SHRI A.D. SINGH: Sir, | will take two minutes more.
it STUTIFY : 3Tt arct F HH B S

2t vt R : oI5 919 781, ¥ B SINTU1 H Aot St &l 9t feam 2

The Special Package also is a misnomer because | don't find that Bihar is in a
good state to spend the money also. Bihar has got problems in respect of spending
the located amount. In financial year 2023, as much as Rs.51,722 crores of the
revenue expenditure, 22 per cent of the Revenue Budget and Rs. 14,786 crores of
Capital Budget remain unspent and had to be surrendered. This is the state of affairs
every year. | do not know how. And, one very important thing | want to talk about the
income tax. Hardly 8 to @ crore people are in the list of income tax payee, out of which
more than 4.5 crores people just pay no income tax, they just file the return. And,
then there are slabs. During the first term of the hon. Prime Minister, when hon. late
Shri Arun Jaitley was the Finance Minister, a serious discussion had taken place to
bring the total income tax slab for everybody at 18 per cent. But, probably the Finance
Secretary wanted that, if | recollect, but then Revenue Secretary did not allow that.
So, | will urge the Government that let the income tax lab become 18 per cent so that
more money can be mopped up and the base will be widened tremendously. Sir,
regarding private investment, private investment is shying away because of the risk
involved of ED and CBI. ...(Time Bell rings)...

Y ITFHTTT: 3MId 3ifevS! 31 e @1fde 81 g &1 31F 37 forg A 2 e 55
Hehs 7 2 BTe 53 Yebs a7 I

$i TSt Rig: IR, 3R 15 (AT &1 99 =1 g3t ol

ot ITQHTYTY: I8 3TH AH S 2l

SHRI A.D. SINGH: Ok right; thank you so much, Sir.
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[RAJYA SABHA]

7t STAHTIRT: AT #11 TAT 37l ST 3 1 e B

1 T[T el (A RI): ST TARAT AR, S 3 2024-25 & JI+1A Foie 3R
SH-HIHR b goTc WX dld BT dIdl [T, 39 foy # arue! g=gars qar gl 4
G T8 ST DI IT I1d STRex AT AT 6 1947 & T8 U 29l R R b
dESld, HRd &I WD H as son of the soil ST AT 3R WRT & AN o IT]
AR GRS D1 AT BRI DI AlDl AT 81 < &b AN AAY s Al Sff Bl
) IR T BT TOIR-U-3MMST I & oIy JaRSBATE <d &1 S F AN A 7!
ST mandate &1 fob &9 g1 &1 Ueh It A2 94|

ST TIRAT TR, 9 fUsell ARBR Y, S T T T 8l, 99 89 11d e
ORI 3R 119 aR W &l I, cifdh S &1 931 b qofR-T-3ATo AR5 Hlal Sif 7 2014
H QY DI BH GHTS!, AT I8 G2 DI 11d FaR ¥ 50 7R DI AT 111 H 2 P
140 BRI AN BT 7GR 7, D= die &1, 76T A9gR g 3R Sl 919 91 38 &
f 9T U faafid <21 99, ST A Ueb IR d1hd a1, ST Al ARIgR gl A
T AIGT S Bl el B Tex18al § IRGAE adl § R SHd] dgowi & forg €
SR HRAT EI 37T AR & ARG Bl G Aerd &, a1 S99 &4 Gl 8l g1 Sl
<30 &4 i1 3T 2, 31151 I 81 931 AR Q2 & IOk -U-3ITST IN5 Alal Sl Bl 37
highest Civilian Award ¥ TaTold 81 el 8R4, BN, o=, ATerdid,
JUs, g8, JUEY, fholl, urgan =g A, sioie, B A ofdR wg ddb doiR-U-
3ITSTH AX=5 HIGT Sil DI 37U highest civilian 3R SHY TSITSH & TSI &1 I8 92 &
B ANIRS o oY a189-U-5 4 B

ST IoRAT AR, &I WR a1 WA Tl B, dfcth JATgcs AU <9 b
ISR -~ BT "Champions of the Earth" 3TdTs ¥ SdToTdl 81 <9 & IoiR-T-
3ITSTH N5 HIGT Seoul Peace Prize | ol TR-I| ST H <8 WIRd (e &1 B3I
S 3R $9& T AaTerd 97 Bl o3 g1 916 <7 & Il -T-37TeTH - < A1
TS BR SR Bl Jg {9 a1 [ I8 b @I HRY~Ic] &1 & T2l 2, dich
Y AIH] XITB ] IR I DI AHTS BT T IGAT 21 31T 96! Global Goalkeeper
Award 3 TSI T 27 3R Igd AR UoTol 81 fS&T TR ¥R, dNT &4 ofsard 2|
N Ugol IuiR-U-3ITSTH, STATeNdllel 18 Sl &l Sl Uiferdt o, =8I 319+ <I8q ¥
3% B [ &, BH SHDI T8] B8 T ©, clich BH MTH H AN TSI | el
| ST TIRAT AR, 3MTST WIRA B A 37U 1 ol 5l ISl U A DR gl
IO &, ST 140 BRIS AN &b TV 9159 % 91d 2

ST TIRAT AR, AT AFHal 3R 81 AT YU 8l, BARI Sl Tt DI iferd] o,
B9 I 980 HHGIR A1 ITd J81 89N 7.5 e [Rpes &iR sMfhes adhd oM
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P B 3R 55 f3feTa™ remittance @ 2Tael H B9R S dI < 81 WX, T8 Ahal 3RY
&1, % B AT YUS 81, 311 I I AT § AR & A1 AT G S & 3N 59
SN ST -U-3ATo IRMT H S ©, A1 oo Sl YT bl SHR RaelTh A
TUIE BRI U, d BEd & fb IR Bl 89 ATl & foIU ST BN Fbhd &1 I8 BN
gifersl, RTHA N & ARRSE &1 RIR 4T g7 2, 39 o7 § 91 & auiR-Y-3775T
DI AIRGBATG Q1 TR, S G AN TTdl & HER DI Bk <97 I dI5o0ld a-
HYATIT AT, 396 0 H M99 I & IoiN WROIT 3R I & JuiiR-U-AToTT Bl
HIR&ATS ST b d ITSSoTd U B a9 31|

TR, AT S DI AN A AT 5| AT S DI ST 3H §, SEH AN Dl SHT 9@l
gl B Bl AP IoiR-T-3MToM U W 9 3 ITp! Hf¥edt g off ofR 3@ 59l
3 el BT 1Y BT AT 2014 I TS BRWIH, SRS AR giferd) &1 ATy e
Gﬁ]%lﬂqméﬁﬁ?}l, J gie §b Bl He O XY hN UTH Bld ?:Tsﬁ‘\’earlier, the prince was
running behind. #RT ®H&- BT AAAT & b STd IOk -Y-3ATSM I & Yo Slsd I a1 d
JOIR-U-3TToTH | T | 35T &6 S IuiR-T-3MoTH &, d Bivelt &t gifafewy T8
PR, PIRE DI IfAfCarT el BR| A ITUISTHE B UIfers] gadf o 31X 31T §H
SAATHT 3R TR AT BT YIerT D1 YA 81 Bl T SHRT JaT AbINAl B
1T -- 1t SN 8, SPRTHR 8, B hos, 3Mhos IR WSS dl
S BT YT BT S aTelT 99 &1 &, 371 98 32 DI MR B B I 3@ Bl
S ST TIRAT R, Dl deb BART JaAT ¥ d H A1l Fouud &I @ off, ggell
TSASY Bl o, ISI-gS! eosd aidl Al HY 2G ThH, BY! Blelilc Thi, Bl
IR ThH, B T TR ThH, B HIT=oll b, B el ThH, oifdh et <9
P IuIR-U-3MToTH = SH] U fdui faT § 3R <31 &l fwRid vRd # 95 fan gl
Y I9dh! 39 TN B a1 eV U9 qeiey, 'fefed sfear', I8 awst Rib
P P foIU 81 Bl IR B ThT H, 257 oI T H B I&d,dl PRI BT §
SN g2di b ATl W B S| 37T GIRT H S s giotaR 8l 8, 394 48
R ioiaR Rt WIRA 6l 81 HBIGd, [$fied gfean &1 il Ralege 2, SHa]
R I © b 319 YRd § e T $exc &, 35l 84N g2 Bl access &, 88
39 Hisd db-Id Bl IRTEAT B! ATl Bl fbdl & ITg g1 B BIdT T, A1 I8
fepefl & G313 F1 TET DRAT T, oHfpT TS HSIGR STd AR TR Y] FoIdT & o1 §¥
Pl 39 Td H FifSAT Bidt I I BT 2

W,Wﬂﬁsﬁﬁaﬁ?-q-sﬂwaﬂﬁ%ma@a@-a@ bold decision
fore, S=8iF e 9@ uiferfead 78] &l

H2IGd, demonetization &1 Tgd FETAH Bl S &, ANT B 8, HEd © (B
SN ECRNEECEIEIESI g o demonetization ¥ terrorism 3R $7F & {17 ST
TP Tl SRIHT AT ST T 3R S il Al 3, S+ o9 Xgcd 63T ... (aem). .
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[RAJYA SABHA]

1. 7S AR 11 ([981R) : [T 3Tell |1, I8 Ioic IR =i o

MR. DEPUTY CHAIRMAN: Please, please. 30 g1l

2 A 3rell: fSHIMCS ST d giefasjerer amg €1 Res W’ ardll &1 | 25
TRYT increase g_s(’l o (TIYTH)....

it ST wilsT, SSHR M § 97 7 B
DR. JOHN BRITTAS (Kerala): Would you please yield for a moment?

MR. DEPUTY CHAIRMAN: He is not yielding. Please sit down.

21} AT 37ctl : HBIGY, U IR TG o7 ¥ A1 AT AT Sff 7 17 | SATGT SIS
Pl TP &l HoTH I WH HYdh, I© Fold B Udh Siuge] fhar ik fau=g &l 97
31T S fasT=1¥7 T

TN, SRS TR | ShIFIHD dihy TR &b IR H bls el Gadl AT ST 6
IofR-T-3MMoTH 7 I9d oIy Wl SR g1 1 AR, 3ATST EX AT Bl 20 AT B SH
P I8 5 DI UleaT 2, TS B TR H R lch Dl INN B STR6xd & 3R U H gl
H “Yoga Day’ HIHT, 1 &I & fob OR1 gIV1AT $9% TIal ST V8! o

TR, Ugcl 3 TRIg & folU feel TR1 B b 2, 31197 M TR, MR MMEH],
AT P foTT T &6 IuIR-T-3MMorH = A AT 91471 B I8 7 9=71m! 1fep,
They can feel the feeling of poor people. 3Hd dlq REL7 %IK’ planning EFﬂ_sH

R, 1,200 H STET U DI, S BIIAT BT DIS ATl el AT, I Wl TH
forar 8l

T8Iey, § T B gulR-U-WoIHI, Finance Minister, fFHeT HIdRHAT S &1
JIRBATE G feh I8+ Sl goic ULl {1 8, I8 pro-people B, I8 [ & fod |
¥, 9% industrialists ® f&d & ¥, 98 I1d1a}or & fd # ®, 98 Aioami & fed #§ &, a8
HSIGR o 3 H 2, I81 Bls dgh] drad el e (ST F81ed, I3l Tl el AT,
§ ol U ST I BT AT, BTG UIST & b I3 AR IR TJdPBR olleY HE I8
o b AR manifesto 1 g9 | BIYT fhaT 51 5/ H gEX &7 8199 | da1, A1 39!
qTeT & HIFRIR ofleR 9ierd & & I8 9oTc T 81 319 3T AT T8l 5l d 8- 4 Hellg
PR ol b I8 IoTC I & AT AL 51 d Ga BAAT BR o l...(FFEH). .
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it STHHTART : AR A 37ell Sit, U He ®ihyl 31d &1 991 4 Ursde #W R
ST 81 JATYhT ST Ui T 1 FHYI 991 X8 T &, J: A1¢ IR g1 goic IR 89
Y6 BT, A9 MY dTh! T diel Favdl

2.00 P.M.
PRIVATE MEMBERS' BILLS

MR. DEPUTY CHAIRMAN: No.1, ‘The Representation of the People (Amendment)
Bill, 2022.” Shri Iranna Kadadi to move for leave to introduce the Bill.

The Representation of the People (Amendment) Bill, 2022

il SUUT FHSTS! (FHUICH): HBIGT, H TG Bl § (b dAldb e ffafrm,
1951 T 3R HENET BT & 17 [GEes T YR =ATUT B B! AN &I S|

The question was put and the motion was adopted.
41 SXUUT FHSTS! : HBlgd, § [A8ued Bl gR:fUd Hrar gl
MR. DEPUTY CHAIRMAN: No. 2, ‘The Constitution (Amendment) Bill, 2022
(Insertion of New Article 21B).” Shri Iranna Kadadi to move for leave to introduce the

Bill.

The Constitution (Amendment) Bill, 2022 (insertion of new article 21B)

2l $XU0T FHSIST (FUIch): HBIGY, H UKIG DRl § b WRA & AL BT 3R
HNYT B o olQ [Agdh DI YR AT BR DI AT <1 1Y)

The question was put and the motion was adopted.
41 SYUUT FHSTS! : HBld, § [A8ued Bl qR:wefud Hrar gl
MR. DEPUTY CHAIRMAN: Third, ‘The Right of Children to Free, Compulsory and

Quality Education (Amendment) Bill, 2023.” Shri Iranna Kadadi to move for leave to
introduce the Bill.
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